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ey 3 TRA FedTor §ITEy

I
TE feeetl, 15 q@TS, 2026

TT.#1.f7. 630(37).— F=IT TLHTL, HTHT 3T A FHas Traarqor Afafa=am, 1994 (1994 =1 42) Fr
TT 24 FTT T ATRAT T TN FTd U, AT 31T 31T FHash Tiaarqor g, 2014 # % Geee Fa &
oo Mrterfee e aard 8, sraria-
1. (1) == et T St 9 9 S S Sae staerar (3t geire) R, 2026 21
(2) T TSTIS § T THTIF AT A T TG g
2. T 3 3T FHas A [ay, 2014 F Fag 33 F su-fFag (1) F v w Ao sa-fae
T@T STTUATT, AT -

“(1)(F) T FE =AfE =7 Aty it e 9 Y IT-amer (6) F refiw wrferrre =fafa & fret smear &
AT g, AT a2 AR TTH I il qrg | 9 AT Jiaw dafaa s aeae, a1 & 7 § 37
TS TLHTT AAAT TLATHF, T 5T &A1 o AIHA H, 6 I AT FT TR

(T) [T FIE ATH =8 ATATIT FT T 15 T IT-TT (2) IT 1T 16 FT IT-eITT (2) F T Ff=a
TR o Tohelt streer & =79 g, a7 dg S<el YT I &l ariig § oig fadl & Hae 99 57 &0 &
AT § Fea [T TR o A1 ST o6 ATHA § Ha19d T FLRTT F T AG T FHL Tohad T 51"

[T, /. TH.12011/17/2026-THUH]
B Jgw, s At

5422 GI1/2026 (1)
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feoqor: 7= A=, 2014 AT F TSI, FHTATIW, WNT 2, WE-3, IU-GE (i) H A 27 W, 2014 HT
Afe=AT G AT, #1218 F FRT TENAT RU MU Sfiw A sifqw "erew wear
T, 1. 7. 138 (37), AT 18 FLART, 2026 * AT AT 73T 27|

MINISTRY OF HEALTH AND FAMILY WELFARE
(Department of Health and Family Welfare)

NOTIFICATION
New Delhi, the 15th July, 2026

G.S.R. 630(E).— In exercise of the powers conferred by section 24 of the Transplantation of
Human Organs and Tissues Act, 1994 (42 of 1994), the Central Government hereby makes the following
rules further to amend the Transplantation of Human Organs and Tissues Rules, 2014, namely:—

1. (1) These rules may be called the Transplantation of Human Organs and Tissues (Second Amendment)
Rules, 2026.

(2) They shall come into force on the date of their publication in the Official Gazette.

2. In the Transplantation of Human Organs and Tissues Rules, 2014, in rule 33, for sub-rule (1), the
following sub-rule shall be substituted, namely: -

“(1)(a) Any person aggrieved by an order of the Authorisation Committee under sub-section (6) of section
9 of the Act, may, within a period of thirty days from the date of receipt of the order, prefer an appeal to the
respective State Government in the case of States and respective Government or Administrator in the case
of Union territories.

(b) Any person aggrieved by an order of the Appropriate Authority under sub-section (2) of section
15 or sub-section (2) of section 16 of the Act, may, within a period of thirty days from the date of receipt of
the order, prefer an appeal to the Central Government in the case of the Union territories and the respective
State Government in the case of States.”

[F. No. S.12011/17/2026-MS]
VIJAY NEHRA,Addl.Secy.

Note: The principal rules, 2014 were published in the Gazette of India, Extraordinary, Part II, section-3,
sub-section (i), vide notification number G.S.R. 218(E), dated 27th March, 2014 and was last amended vide
number G.S.R. 138 (E), dated the 18th February, 2026.
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